
âIT E M NO.4                   COURT NO.8                     S EC T I O N XIIA

            S UP R E M E COUR T OF I N D I A
                   R ECO R D OF P R OC E E D I N G S

Petition(s) for Special Leave to Appeal (Civil) No(s).1 7 6 3 0 / 2 0 0 5

(From the judgement and order dated 2 3 / 0 2 / 2 0 0 5 in CCCA No. 8 8 / 1 9 9 3             
of The
HIGH COUR T OF A.P AT HYD E R A B A D )

A.K. LA K S H M I P A T H Y (D) & ORS.                                Petitioner(s)
                 VE R S U S
RAI SAH E B PA N N A L A L H. LAHO T I C.T. & ORS.                            Respondent(s)

(With appln(s) for permission to file additional documents and with prayer for
interim relief and office report)
(For final disposal)

Date: 0 9 / 0 9 / 2 0 0 8   This Petition was called on for hearing today.

CORA M :
    HON’B L E MR. JUS T I C E TA RUN CHAT T E R J E E
    HON’B L E MR. JUS T I C E AFT A B ALAM

For Petitioner(s)       Mr.K . K . V en ugopal, Sr.Adv.
                              Mr.Suryan a r ay a n a , Sr.Adv.
                              Mr. P . S . N a r a s i m h a , Adv.
                              Mr.Mohan Rao, Adv.
                              Mr.Sridh a r Potar a j u, Adv.
                              Mr.Gopal, Adv.
                  Mr.J ulius, Adv.

For Respondent(s)           Mr. P . S . P a t w a li a , Sr.Adv.
                               Mr. G. Ra m a k r i s h n a P r a s a d,Adv.
                               Mr.Suyodhan Byrapaneni, Adv.
                               Mr.Siddharth P atn ai k, Adv.
                               Mr.K . V en k a t a Rao, Adv.

         UPON hearing counsel the Court made the following
                    OR D E R
                Mr. K. K . V e n ugopal, learned senior counsel appearing on behalf of
the petitioners commenced his arguments at 1 1. 5 5 a.m. and concluded at 2.5 5
p.m.    Thereafter, Mr. P . S . P a t w a l i a, learned senior counsel appearing on behalf
of the respondents made his reply submissions upto 3.4 0                         p.m.   Therea
fter,
Mr. K. K . V e n ugopal, learned senior counsel, in rejoinder, made his submissions
upto 4.0 0 p.m. Hearing concluded. Judgment reserved.
(Satish K.Y ad av)   (Phoolan Wati Arora)
  Court Master            Court Master


